b5

Vi R
B,

~ -

N4

, Uﬁimn of India & ethers.

'CENTRAL ADMINISTRATIVE THIBUNAL 0%

LUCKNOW BENCH, LUCKNOW

i

Centempt Case. Na. 78 of 1992
In. :
T.A. No. 1836 of 1387

zflpa Shdnkar Rvasthl " esene Applicants,
’ Versus

og;cn Respandents.
Hen'ble Mr. Justice U.C.Srivasteva, V.C,

H@n’ble Mr, K Dbayya, Member=A

(By Hmn ble Nr. Justlce u.C. Srlvastava, V,C.)

The applicant's cemplaint in this
applicatien under‘tentemptu ef Ceurt;s ﬁct is
that by judgement dated 18,5,1992 the directian

given te the respondants te associate the appllcant

 .u1th the enqu1ry ‘and decide tha matter ef recgvery

ulthlnwarperlad af tua menths, and thereafter,

calculate the aqunt.uhich ispayable te the

‘applicant Basinbtcbeehicemplied with,

.

S2. In\responEe to the notices issued by this .

'Trlbunal the respwndenta have put in appearanceami

have. stated that the order passed by the Tribunal

 has been cmmplleﬁ\ulth/in as much as any enguiry
: hés been cenducted, assaciéting the applicant

with the same, giving them'Fuli epportunity

and thereafter the entire'amagnts has  alsa

been calculated, The total amuunt,gf_requer&es |

—

frem the D,C,R,G. te be adjusfed comes te

R. 16,259,42 P, The ameunt which the petitioner

¥

eught te have been reseived an account ef D.C.R.G,

is B, 12,441,00/-, se after adjustment of

recoverable ameunt the petitidner is entitled
te no emsunt ef D,CLR.G., and balance amaunt
of R, 3,818,42 P, will have tp be realised .
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frem pensienary felief ef the’applicant. The
caléulation may be right ur‘may bé uraﬁg and the
same can be subject matter of some other applic-

~ation but srder has been complied with, it
b ’ cannot be said that any contempt has been
';sntended. Accordingly, the noticgs uere'discharget
X and the case is cahsigned with the observation -
that it will be open'for the applicant to C

o 4 o | challenge the order 80 passed by the respondents

Vice=Chairman

separately.

Lucknou Deted: 2.2.19?3 \
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